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NOTESOFTHEREGSTRY 	 - 	ORDERS OF THE TRIBUNAL 

Ccntcl ... Order No.1.,deted 

rejected 0  

His sec cnd prayer of the interim 

relief is that he hou1d be allc,,red his salary. 

It is submitted by the learned couaseL for the 

petitiner that the petitioner has received his 

salary for tie month of Ju1y,19$ intin.The salary 

for the month of August,1990 has not yet be c or 

due to be paid tctiim. The refore,tl-iere is no Case 

for interim relief with regard to this prayer which 
the refore, 

is also rejected. In the resU1t,the prayer for 

interim relief is rejected.  

A copy of this Orde r be !jve n to le a med 

counsels for both sides and sent a ccpy of this oer 

to theRes ndents alonwith notices. 
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